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(2) 3T-FTH (1) F ATAT AT 3T TU-FIo1 TG& T FHT 9aq q9-a877 2 &F g9« (=7 &)
FTET SITEY 3Maent 3 STETe qaaerd o sroam)”
A Raw o, -

(F) IU-FFw (1) § o=z, A%, dF AT Fr9F "80,000 &.(F=d) F FJqaa™ § Jq9" F TI79 9T 9%,
AT, I AT BT "I Ao § a7 7 Fq< 17 (225000 %.)" TG SATUH;

(@) IT-FFH (2) F THqH | 9057, AT, dF AT FH9F "80,000 %.(FIq) F FqaqE | aa«" & T
U 9TeE, AT, e ¥ FITF "aa+ HigHd H oq« &7 #=a< 17 (225000 %.)" ¥ SATU|

I T F Faw 10 9 orsg, A, 30 997 Fgs "80,000 . (Faa) F Fqa & a99" F I\ 9T
9Tex, T, 3 AT FHITF "Iaq BfgaFT T Jq9 FT¥¥ 17 (225000 %.)" T S0

I T F Faw 14 § orsg, WA, 30 97 Fwgs "80,000 . (Fad) F aqawT & a99" F A I
9Tex, T, 3 ST FHITF "Iaq BT T Jq9 FT¥¥ 17 (225000 %.)" T S0

T it & Faw 15 ¥ oreg, 971w, 3% 997 Frg® "80,000 %.(F=rd) % aa=a9m™ ¥ aa+" % T 9%
9Tex, T, 3 ST FHITF "Iaq BfgaT T Ja9 FT¥¥ 17 (225000 %.)" T S0
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MINISTRY OF POWER
NOTIFICATION
New Delhi, the 24th May, 2018

G.S.R. 485(E).—In exercise of the powers conferred by clause (j) of sub-section (2) of section 176 of the

Electricity Act, 2003 (36 of 2003), the Central Government hereby makes the following rules further to amend the
Central Electricity Regulatory Commission (Salary, Allowances and other Conditions of Service of Chairperson and
Members) Rules, 2004, namely:-

1.

Short title and commencement. — (1) These rules may be called the Central Electricity Regulatory Commission
(Salary, Allowances and other Conditions of Service of Chairperson and Members) Amendment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

In the Central Electricity Regulatory Commission (Salary, Allowances and other Conditions of Service of
Chairperson and Members) Rules, 2004 (hereinafter referred to as the said rules), for rule 4, the following rule shall
be substituted, namely:-

“4. Pay . — (1) The Chairperson shall be entitled to receive a pay of four lakh fifty thousand rupees per mensem and
the whole-time Members shall receive a pay of four lakh rupees per mensem, without facility of Government
accommodation and staff car:
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Provided that where the Chairperson has been a Judge of the Supreme Court or Chief Justice of a High Court, he
shall be entitled to receive pay as admissible to a Judge of the Supreme Court or the Chief Justice of a High Court,
as the case may be.

(2)The pay of Chairperson and whole-time Members as per sub-rule (1) shall stand revised in accordance with the
orders issued by the Ministry of Finance (Department of Expenditure) from time to time.”;

3. In rule 9 of the said rules, -

(a) in sub-rule(1), for the words, letters, figures and brackets “pay in the pay scale of Rs.80,000 (fixed)”, the
words, figures, brackets and letters, “pay in level-17 in the pay matrix (Rs.225000)” shall be substituted;

(b) in the proviso under sub-rule (2), for the words, letters, figures and brackets “pay in the pay scale of
Rs.80,000 (fixed)”, the words, figures, brackets and letters, “pay in level-17 in the pay matrix (Rs.225000)”
shall be substituted.

4. In rule 10 of the said rules, for the words, letters, figures and brackets “pay in the pay scale of Rs.80,000 (fixed)”,
the words, figures, brackets and letters, “pay in level-17 in the pay matrix (Rs.225000)” shall be substituted.

5. In rule 14 of the said rules, for the words, letters, figures and brackets “pay in the pay scale of Rs.80,000 (fixed)”,
the words, figures, brackets and letters, “pay in level-17 in the pay matrix (Rs.225000)” shall be substituted.

6. In rule 15 of the said rules, for the words, letters, figures and brackets “pay in the pay scale of Rs.80,000 (fixed)”,
the words, figures, brackets and letters, “pay in level-17 in the pay matrix (Rs.225000)” shall be substituted.

[F. No. 25/2/2018-R&R]

GHANSHYAM PRASAD, Cheif Engineer

Note : The principal rules were published in the Gazette of India, Extraordinary vide notification number G.S.R. 177(E)
dated the 8" March, 2004 and subsequently amended vide notification number G.S.R. 196(E), dated the 19"
March, 2010 in the Gazette of India Extraordinary dated the 19t March, 2010.
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